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paragraph 1§ of the Report of the

Joint Committee on the States Reor-

ganisation - Bill, 1956.
The extract is as follows:

“Continuance of Central Administra-

tion of Bombay. '
1 said that the provision in the

- Bill before Parliament providing
for central adminstration of Bom-

- bay represented the Government's

- point of view and the Congress
also agreed with it. There is
nothing more to be said about it. ]
added, however, that, subject to
the Central administration of Bom-
-bay, it was our intention to make
some suitable arrangements to
associate representatives of Bom-
bay with this administration. I

_ further added that after a certain
period which might be about five
vears. the pcople of Bombay should
have the opportunity to decide for
themselves about their future,
The method to be adopted for this
purpose could be decided later in
consultation with the people con-
cem_ed."
Shri Kamath (Hoshangabad): I want

a clarification.....

Mr. Speaker:... . Of the extract for
which I am not responsible?

Shri Kamath: No, Sir, not of the
contents of the statememt. Consider-
ing that it js not customary. except in
totalitarian countries, to  make
announcements of Government pollic.v
at party meetings, will the Prime
Minister clarify and say whether this
was made in his capacity as the Prime
Minister or merely as a party leader?

Mr. Speaker: All this was asked yes-
terday.

- Shri Kamath: But no answer was
given yesterday. Sir.

Shri 8. 5. More (Sholapur): May 1
know whether it will be circulated to
all. the Members so0 that we can make
l.ls'e_ of it.

Mr. Speaker: It will form vart of the
debates. I shall see to it that it is
eirculated. .

BUSINESS OF THE HOUSE

Shri Kamath (Hoshangabad): Has
the Minister of Parlinmentary Aflairs
got anything to say about the pro-
gramme of work for the next week?
Today is Friday.

The Minister of
Affairs (Shri Satya Narayaa Sinha):
The House is sitting tomorrow.
Whenever the House sits on Satur-
day, 1 propose to make that state-
men{ on Saturday.

STATES REORGANISATION BILL
—Contd.

Shri M. §. Gurupadaswamy (Mysore):
Yesterday 1 was dealing with the
question of Bombay. Most of the
Members of the House feel that Bom-
bay should belong to Maharashtra. 1
am sorry that the attitude of the Gov-
ernment, especially of the Prime Min-
ister was strange and even uynjust.
The other day, the hon. Member, Shri
C. D. Deshmukh made a historic
statcment giving us the truth behind
thc Bombay decision. 1 cannot im-
prove upon his language but 1 may
just draw the attention of the House
to the statement of Shri Deshmukh.
He said that the decision on Bombay
was not the decision of Government.
He also said:

“There was no consideration af
the proposal in the Cabinet or
even by circulation. There was no
individual consultation with mem-
bers of the Cabinet known to be
specially interested. as for instance,
myself. There is no record even
of a meeling of a Commitiee of
the Cabinet, and to this day no
authoritative text of the so-called
decision is available to the mem-
bers of the Cabinet.,”

If this is a fact, ] must say that the
attitude of the Prime Minister is
highly jirresponsible. I may further
<ay. if 1 am permitted tg use the
phraseclogy of H. G. Wells, that the
policy of the Government in regard to
the States reorganisation is a ‘pitiful
jumble of #~~“rrent nonsense.'
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Mr. Bpeaker: Did he use it in Parlia-
ment? Did Bernard Shaw use i in
Parliament?

8hri M. 8. Garupadaswamy: It is not
Bernard Shaw; it is H. G. Wells, but
he was not a Member of Parliament.

Mr. Speaker: Simply because X says
something, it need not be repeated

Shri M. 8 Gurwpadsswamy: |
thought that it was an apt expression
to describe the present policy of Gov-
ernment.

Shri §. 5. More: By linking it with
the name of that gentieman, you
may take it as a joke and you may
not take the matter seriously.

Shri M. §. Gurupadaswamy: I feel
that socially, economically and even
morally, Bombay is part and parcel of
Maharashtra. If you separate Bombay
from Maharashtra, you would be more
or less separating the soul from the
body. It would be just like cutting
the womb from the mother. Before
further injustice is done to Bombay,
the people who make decisions for
the Government should revise their
opinion; and even now it is not too
late to do it.

Then there is the question of the
Central administration for Bombay.
According to the present proposal,
Bombay has to come under the Cen-
tral administration. 1 feel that under
the Central administration it would
deprive the citizens of Bombay from
participating in a democratic set-up
which would otherwise result if Bom-
bay is given to Maharashtra. I whole-
heartedly endorse the opinion of Shri
Chatterjee in this matter. He har
said in his minute of dissent that the
Central administration deprives the
citizens of Bombey of their demo-
cratic rights. We should not do that.
About the time limit that is set by
the Prime Minister when Bombay
might be given to Maharashtra, I do
not find any indication of the same in
the BillL

However 1 do met want that Bom-
bay should be made: - -"~ne nf con-

States Resvgawisagion 27 JULY

to have a full »:d satisfactory settle-
ment of this Guestion, 1 would urge
upon the Government to take a good,

turn, and that is the question of law
and order, the question of the civil
liberties of ‘the people The hon
Member, Shri C. D. Deshmukh, has
referred to this and said that
the Chief Miaisier of Bombay had

shoot to kill people. It is a very
grave charge.
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Shri M. §. Garupadaswamy: There
is no poini of order here. 1 am refer-
ring to the statement of the hon.
Member, Shri C. D. Deshmukh. He
has said this in his staltement and 1
have got a copy of his statement with
me.

Mr. Speaker: Even the other day I
thought about this question of state-
ment regarding Ministers and As-
semblies which huve been established
under the Constitudon. Those As-
semblies are alsc equally democratic
Assemblies and it is primarily the
concern of the particular Assembly to



has already been said here.

Shri Kamath: On a point of order,
Sir. Will that not mean that this
House will be precluded from refer-
ring to statements or speeches or
other charges made in other Parlia-
ments of the world because after all
we depend on Press reports or some
other sources for information? Cer-
tainly we are at liberty to give that
information and allow it to be con-
tradicted by the Government.

Mr. Speaker: Statementis made in
other Parliaments stand on a different

the past and to move the Centml
Government to make an enquiry.

Now, all that I said was, that it
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(Shri C. D. Deshmukh] |

the subsequent happenings, the duty
of the Central Government to. pro-
mote, that is 10 say, persuade the
Bombay Government to make an
enquiry. That point was taken up by
the Prime Minister and a reply was
given to it. Therefore, directly, we
are not considering this matter as a
matter of law and order. But we
are considering this as something
unavoidably connected with the Bill
that we are now considering. After
all, what happens to the citizens of
Bombay today may be an indication
of what might happen to them in the
future. It is in that light that 1
referred to that statement. .

It remains for me to deal with the
point made, namely, that the Minister
is not here to defend himself. Well,
it is expected that the Home Ministry
of the Government of India, which
would be the successor in power, I
suppose, of the Government of Bom-
bay, would be in a position to convey
to the House whatever truth there is
in these allegations. It is not pos-
sible for a private citizen to go fur-
ther into the verification of these
matters &and it is because of that
consideration that everyone has been
urging that, considering the scale of
this firing; a judicial enquiry was
called for, in which case all these
matters can be decided satisfactorily
and everyone concerned will have an
opportunity to study what the real
truth is.

Shri R. D. Misra: My objection is
this. Shri C. D. Deshmukh happened
to be the Finance Minister till
recently. Did he ever write to the
Home Minister about these facts
alleged in his statement? And now,
that is being made the ground for
further discussion about it. 1 want to
know whether he has verified those
facts or not and whether it was not
his duty to verify them.

Shri V. G. Deshpande (Gune):
Was Shri R. D. Misra the Home
Minister? 1 should be allowed to
answer him,

hon. Prime Minister
aiso made a suitable reply. In the
statement that made by Shri

into that further. Of course, that is
another matter aMlogether. But to-
day, that Government—the Govern-
ment of Bombay—was competent to
take what -action it did and it is its
duty to do so. It is only a question
whether it was in excess or not. But
it is its duty to deal with law and
order, and it did so. Now, to refer
to the happenings that might occur,
in anticipation, because of what has
happened now, is not relevant. It
sounds rather curious to me. What
might happen as far as his resigna-
tion is concerned, and what might
happen after his resignation, are not
relevant to this issue. We are now
Bill. What has that to do with the
shooting in Bombay?

As Hon. Member: The Finance
Minister resigned on that issue.

Several Hon. Members rose—

Mz. Speaker: Let him resign on that

issue or not resign. We are not con-
cerned with it. I will give an oppor-
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tunity to every hon. Member. Why
should he or she be impatient?

What 1 say is, to refer to the state-
ment about shooting is absolutely
irrelevant. Further, if some accusa-
tion is made, it is not for the Home
Minister here to reply to that, and it
is not as if one can go on asking him
as to what has happened elsewhere
and also ask him to place the matter
here. A person, against whom an
allegation is made, has not got the
opportunity to reply to the allega-
tions. ' If he has got that opportunity,
by all means, the reference could be
made. Very often, the hon. Members
here forget that there are a large
number of Members elected by the
people to the Bombay Assembly, just
as Members have been elected by the
people to this House. They repre-
sent the people in that Assembly
just as the hon. Members here
repesent their constituencies in this
House. Of course, in the Assembly
there, they represent a smaller num-
ber of people than we do here.

Under these circumstances, let us
go strictly by the Constitution. It is
a matter of law and order. Whatever
was done—and whether there is
necessity for an enquiry or not—it is
for the Bombay Legislative Assembly
to go into the matter. I do not know
how this House can come in the pic-
ture. Of course, Shri Deshmukh has
referred to the shootings there und
he has said he had already given me
a copy of his statement. No doubt
that was given. But there may be a
time when he himself may withdraw;
anyhow I allowed him to make the
statement. But that ought not to be
made the ground for referring to it
perpetually on the floor of this House.

ernment of India for the policy which
they are pursuing. The policy is this.
The Prime Minister made it clear that
he deliberately turned down the de-
mand for a judicial enquiry and he
justifies the 3tand.  So, he dlso said
that this was one of ‘the points which
they took "into consideration with
regard to the decision about Bombay.
Therefore, we humbly submit that
this point is relevant not omnly to
know how many people were shot
down but to know whether the extent
of misbehaviour was such as fo
justify the pronouncement of the
Prime Minister. namely, condemnation
of the city of Bombay so far as the
Government of India is concerned
and also so far as the Prime Minister
of India is concerned.

Shri Kamatk: The Prime Minister
said that Bombay misbehaved.

Mr. Spesker: All that | say is this.
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given by the Prime Minister, rightly
or wrongly, as a ground for the deci-
sion that they have taken.

Mr. Speaker: No,

it is part and parcel of Gujarat,
whether there are or not grounds for
its being treated separately and if so,
for how long, whether there should
be an electoral process or not for

deciding its position—these are the

points which are left for this House
to discuss. But I definitely rule that
any reference to the happenings and
the shootings, whether they were in
excess or not and who was responsi-
ble for them, is irrelevant so far as
the discussion of the States Re-
organisation Bill is concerned. 1 will
not allow any such reference.

Shri Kamath: Do you also rule, as
a corollary, that the Prime Minister's
statement about firing and the mis-
behaviour of Bombay was wrong and
should be expunged from the records
of Parliament?

Shrl V. G. Deshpande: 1 want to
know whether, by this ruling, only
reference to the shooting is irrelevant
or reference to the misbehaviour of
the people of Bombay or looting would
also be irrelevant?

Minister of a State who is not pre-
sent here to defend himself? That
is the only point

Mr. Speaker: I have already dispos-
ed of it. So far as such persons are
concerned, in the normal course there
cannot be a subject-matter of discus-
sion in this House. Here it is
intimately connected with the shoot-
ing, excesses, etc. That portion will
go off. It is not the sole concern of
persons resident in Bombay. Other
hon. Members are keenly interested
in this matter because it may develop
into an all-India difficulty. So, let us
discuss this calmly and put forward
the arguments for and against and
come to a conclusion.

Shri M. K. Meitra (Calcutta—North-
West): I beg to submit that when Shri
Deshmukh made that statement, he
was not pulled up and that statement
has become the property of the House
and it is on record. Am I not within
my rights to refer to any record of
this House? N

Mr. Speaker: The hon. Member is
entitled to read any record of this
House but not to use jt irrelevantly.
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Shri 8. 8. Moere: I am submitting
an entirely different point for your
consideration. A resigning Minister
makes a certain statement under
certain rules. Is a statement of that
sort governed by the rules which are
applicable to ordinary debates? Has
he not the freedom to clarify his own
position? An attempt is being made
e show that Shri Deshmukh made
certain demands, which he thought
important, in his statement. But he
made that statement under a certain
specific rule and under the Constitu-
tion. Can the same restrictions, that
are put om the ordinary speeches, be
pul on hig freedom to make the state-
ment?

Mr. Speaker: This question does
not arise now. (Interruptions).

Shrl M. §. Gurupadaswamy: May |
seek a clarification?

Mr. Speaker: 1 do not know. He
has got only one minute.

Shri M 8. Gurupadaswamy: In
view of your ruling, can 1 deal with
the question of setting up a commit-
tee of enquiry?

Mr. Speaker: No. That does not
form part and parcel of this Bill.

Shri M. 5. Gurupadaswamy: Finally,
1 want to say this. The question of
Bombay has not been considered by
the entire Cabinet. No attempt was
made by the Prime Minister or any
other Congress leader to consult the
leaders of the various opposition par-
Ues In the country, So, the decisions
taken were on a party level or on the
personal responsibility of the Prime
Minister. That decision should not be
imposed on this House or the count-
ry. 1 appeal to the Prime Minister
to revise the decision, even now and
include Bombay in Maharashtra,

I know it may create a little distur-
bance in the minds of my Gujarati
friends but I feel that Bombay will
tan character if

g
!
!

of these big cities has

of Indian nationalism. The Prime
Mimster wag very eloguent In
saving that Indian unity should be
mamtained at all costs. On the same
ground, 1 appeal to him that Bombay
should go to Maharashira for promol-
ing healthy and harmonious relations
between different sections of our
peopie. I hope it is not too late to
revise the decision in this matter.

Dr. Lanka Bundram (Visakhapat-
nam): Mr. Spemker, this country,
and more so this hon. House, is enter-
ing upon the last stage of national
efforts to ensure that the administra-
tive and political set-up of this
country is organised on a predomi-
nantly linguistic basis. 1 consider,
ag this Bill ig gaing to be placed on
the statute-book with such amend-
ments as the House, in its wisdom,
may possibly adopt to the report of
the Joint Committee, that 5.000 years
of our national history are harking
to us to do the right thing at the

time being, at any rate.

I wish that this Bill has come much
earlier than today for disposal by this
House. Half a century of national
thinking wag at the back of this Bill
Under Gandhian leadership for nearly
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[Dr. Lanka Sundaram]) .
forty years, the great Congress Party
has offered the people of this land
licguistic redistribution.

1 rou.

You know, Sir, at the time of the
Constituent Assembly, Dr. Rajendra
Prasad, as Presilent of the Constituent
Assembly, appointed the Dhar Com-
mittee. That was in 1948 and the
linguistic re-distribution of States
should have arisen then. Unfortuna-
tely, that report was shelved, Lnger.
at the Jaipur Session of the Congress
a threeeman committee report was
brought before the people. Even the
recommendations of that report were
not fulfiled. Then there was the
Congress election manifeste oI
December. 1951 at the Bangalore
Session of the AICC offering linguistic
re-distribution of States on which
plane the elections were fought in 1952.
1 am recalling all these things only to
tnake one point. It is not right for
anyone to say that linguistic re-distr)-
butien of States or organisation of
States in India on a linguistic basis is
anti-national, disruptive and ntherwise
unbecoming of the geniusg of the great
people- -of this land. As far as I am
concerned, when this Parliament was
formed, it fell to my lot to be the
President of the All-India Linguistic
States Conference for a period of 4
continuous years. inviting all parties
to keep the idea afloat, to keep the
imagination of the people, so that we
in this country will have an opportu-
nity, as we are having now, of having
reorganisation of States on a predomi-
nantly linguistic basis.

‘Sir, 1 wish each one of us in this
Hcuse will approach this question—
‘whatever the passionate positional
points which are dear to us may be,
#s they are dear to me In certain
jnstances—in g spirit of dedication.
1 am sure. once the heat of debate,

say a couple of words about the
Joint Commitiee. I had the honour
of being a member of thig Joint Com-
mittee. I am glad to say here, as I

said in mywteofhnkshthe.lom
Committee iueu, the Chairman
has developed techniques of

approach.  Sir,’ T have served on
several committees. 1 have not
across any instance where there
unaniniity or almost near unanimity
on all major problemg confronting the

hon. lnend will bear mth me. There
is only one point of substantial differ-
ence and that is of Bombay City. I
only said ‘unanimity or near unani-
mity’. I have no reason to disparage
the position taken up by my colleague
Shri N. C. Chatterjee. I also fought
bitterly with reference to Andhra-
Telangana. 1 also moved an amend-
ment about Andhra Pradesh, But
owing tu the persuasive approach
which each one of us adopted towards
the other and also the Chairman,
most of the points were resolved. All
this is good. But my difficulty has
been, from the beginning, that if only
the Joint Commitiee had been per-
mitted,—F hope I will be permitted
by you, Sir, to make a statement of
this character—if only there was free
voung on the part of my colleagues
opposite, things would have been
slightly different. 1 will give you one
or two instances later, not to reveal
the proceedings of the Joint Commit-
tee but only to show......

An Hom. Member: Thet I3 the
mmmm

would have bestn much better.
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Before 1 proceed with the discus-
sior, on the report and also some of
the new clauses which have been
introduced, 1 would like 1o say—ag 1
have wntten in my minute of .dis-
sent—that there are a number of
improvemems mtroduced in the Bill
as it is now before this House. For
example, the powers and functions of
the Zonal Councils have been made
clear. 1 am glad that my suggestion
for inter-zornal sessions, to be held has
been accepted and v now a pau of
the Bill.

Shri 8. S. More: Sir, Is it permis-
sible for any Member to say that a
particular suggestion, which has been
finally accepted by the Joint Com-
mittee, was his suggestion? Is it per-
missible to make such g statement
claiming a cettain thing?

Dr. Lanka Bumdaram: Sir, if you
read the minutes appended to the
report you will find, for the first time
in. the Select Committee procedure,
that reference to names have been
made—Shri Deogirikar’s name, my
name, Shri Chatterjee’s name and so
on are there—and that was the reason
why 1 said this.

_Mr, Speaker: Hon. Members know
- fully will that the name of the Mem-
ber who raised a particular point in a
Select Committee is not mentioned for
the reason that others may take
offence.

Shri S. 8. More: Others might have
said -so many other good things.

Dr. Lanka Sundaram: I only made
a reference because the names were
there in the minutes for the first
time.

Mr. Speaker;
avoided.

Dr. Lanka Sundaram: Sir, I am
very glad that Bombay, Delhi, Hima-
chal Pradesh, Tripura and Manipur
have now got increased representa.
tion in this House and also in the
Rajya Sabha. As regards the proce-
dure regarding High Courts, there is
going to be a screening of the Judges

I will see that it is

1138 ;,:

in Part B States as they exist today.
That - 1 consider is & very great im-
provement on the original provision.
I am glad that, as regards the provi-
sion for financial corporations, parti-

cularly my. friends from Maharashtra

will have satisfaction from the
amended clause in the Bill whereby
the distribution or the placement of
investment in Bombay City will not
be put on their shoulders. 1 am glad
that the Bill is not culitered with far
too many provisions for the incorpora-
tion of legislative councils in almost
every State which is to be created
in future. In particular I am happy
the new coming Andhra Pradesh
State will not be burdened wlthll
legislative council automatically as a
result of the passage of this Bill in °
this House. Sir, I hold very strong
views on this matter, and I am sure
most of my colleagues will also agree
with me, that we should not in the-
present context of reorganisation of
States burden the tax-payers with the
luxury of giving them, or forcing
down their throats, where they are
not wanted, legislative councils. These
are some of the improvements that
have been made in the Joint Com-
mittee. There are other points which
I should like to list, but, as I have
said, I only want to say that the Joint
Committee, to my mind, has discharg-
ed its task carefully and in all cons-
cience satisfactorily.

Having said this, I would like to
draw the attention of this House to
one very important point, which, 1
am sure,-has not been brought before
this debate so far in all its details. ;
Every time we brought in proposals |
in the Joint Committee—whatever - *
they may be; whether questions of
principle or questions of detalls—we
were told that there must be agree-.
ment between the parties cencerned.
The House will realise—and I am
sure, you will agree with me—that
in a Select Committee representation
is not given en a territorial basis.
There are & number of territories in
India which were not represented in
this Joint Committee and if there
was a dispute between one ares and
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we were told: “You people from
Andhra and Karnataka should come
together and have an agreed settle-

bad State, even though a vast majo-
rity of the members of the Joint
Committee agreed, the Governments
did not agree with the result that the
Bill as it has emerged from the Joint
Committee, which could have dispos-
ed of most of the vitriolic or difficult
problems which are facing this coun-
try today could not dispose of, on the
score that the free vote of the mem-
bers of the Committee was nah ob-
tained on the issues, but the condition
was put down that the disputants
must come with an agreed formula.
I hope the House, now that it is tak-
ing up this Bill, will keep this defect
in view and in the collective wisdom
of thisa House solutions will be found
for all the problems that are before

sultable provision in the Bill as it has

E
3

cullngn;uinthe.lointc‘lmmuwﬂl
bear me out that irrespective of party

lating to domiciliary rights, the reor-
ganisation of States will not be com-
plete. I understand that Government
is likely to bring some sort of a legis-
lation to tackle the question of demi-
cile policy which has been imposed on
minorities by various State Govern-
ments by Central Act. I would like to
hear what exactly will be the impli-
cations of the proposed legislation.
Mr. Speaker, I feel very strongly on
this point. Nearly 4 crores of people
in this country happen to be linguis-
tic minorities. They are there in every
part of the country and 1 consider
that unless and until this question of
boundary disputes, minarity problems,
and domiciliary rights are satisfacto-
rily seitled and disposed of, I regret
to say that the problem of the reorga-
nisation of States will not be comple-
tely or satisfactorily sclved. In other
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words, there are a number of residual
problems, some of which 1 am going
to mention in detail in the next few
minutes, which have got to be tackled
right now.

There are disputes between Andhra
and Madras. The Chief Ministers of
both the States have been almost in
continuous session to resolve these
disputes for three long years. They
have had consultations at the highest
Cabinet levels and both of them have
confessed failure. They could not re-
solve these border disputes and they
have made a representation te the
Government of India demanding the
appointment of a boundary commis-
sion. This is only of the many ins-
tances which I can give to this hon.
House. Do not expect the disputants
to solve these problems; if they can
solve the problems, there can be no
disputes at all to be brought before
the Government. However, ugly these
problems are, I am convinced without
a statutory provision through the me-
dium of this Bill, and more so, per-
haps, if 1 am not mistaken, through
the medium of the Constitution
(Ninth Amendment) Bill, the prob-
lem of linguistic minorities will conti-
nue to be a festering sore and will not
be solved as a result of the reorgani-
sation of the States arising out of the
provisions of this Bill.

1 will take Andhra as an cxample
and 1 will mention other States also.
Andhra State has got disputes with
the Orissa State; Orissa has got dis-
putes with Andhra with regard to
Parlakimidi, Ganjam and Koraput on
our side and Tekkali on their sgide.
How are we going to settle these pro-
blems? Between Andhra and Madhya
Pradesh there are disputes in regard
to Bastar and Chenda, particularly
Sironcha. The House will know that
some of us, Andhras and Maharashtri-
ans, made an attempt at the end of
the last session of Parliament to arrive
at some sort of a settlement. but the
Madhya Pradesh Government was not
available for consultations, with the
result that none of us in the House
could do anything at all, becaus: we
do not have special mandate or

i
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must be filled; this breach mus: be
repaired. Something adeguate must
be made available to the people of the
country to arrive at enduring and
honourable solutions. I know that
under articles 3 and 4 of the Consti-
tution, the President is empowered to
appoint ad hoc committees; why is it
that the President has not appointed
a committee to solve the problem
which Kamaraja Nadar and Gopala
Reddy could not solve? As I have said
earlier, they have confessed fatlure
of their talks for over three years. The
moment a statutory provision is made
in this Bill, and more so, as 1 said
earlier, in the Constitution (Ninth
Amendment) Bill, that a statutory
boundary commission will be there,
a psychological atmosphere will be
created in this country that it will no
longer be possible for the politicians
to exploit the local situations, because
there will be a gquasi-judicial body,
the highest possible body, available to
this country which will be seized of
the matter and which will dispose of
it. 1 feel very strongly on this point,
Sir, that we must prevent politicians
from becoming what you call agents
of, shall we say, agitations......

Pandit Thakur Dag Bhargava: (Gur-
gaon): Political agitators.

Dr. Lanka Sundaram: I make a
very sincere plea with all the convic-



T143 mm% 27 JULY 1858 - Bl - 1144

[{Dr. Lanka Sundaram]

tion that 1 can command that this
question must be tackled by this
House. 1 am given to understand that
there will be an almost all-party com-
bined amendment which will be plac-
ed before this House very soon.
apart from. other amendments. I
make an eamnest appeal to my
{friend, Shri Datar, to convey to his
senior colleague, the Home Minister,
not {g resist this demand, because we
were told at every stage in the Joint
Committee by the Chairman, “There
are problems which have got to be
tackled; do not raise them now. They
will come tp the surface if you are
going to make a provision for a bound-
ary commission.” 1 regret to say that
this is an argument which is not valid
in the present context of things. The
problem exists; it is an ugly and
serious problem. It has got to be
tackled forthwith and should not be
delayed beyond endurance. 1 am con-
vinced thay the moment the linguistic
reorganisation of the States is complet-
e1 by November 1, or whatever it may
be, immediately these problems will
plague our country, and will destroy
eyery possibility for peaceful living a6
between one State and another, because
new balances of power are going to
come into existence. Ever since we had
the first debate on the linguistic
reorganisation of States in May or
June, 1952, these problems have been
discussed. Let not the Government
adopt an attitude of tinkering with the
issue; do not allow the politicians to
tamper with the peace and security of
the country. Let them argue belore a
quasi-judicial body; then decisions will
be announced which will be enduring
and honou.able.

I would like to draw the attention of
the House to another point in my
minute of dissent, which is not unrelat-
ed to the point that I have made so
far. That is with reference to minority
rights. My hon. friend, Shri Frank
Anthony, made an eloquent speech,
though in some places the language
was a bit raucous. I heartily endorse—
as 1 have endorsed in my minute of
dissent appended to the report—that

there musi be statuiory guaranices
available to - linguistic miriorities.
wherever they exist. Articles 29
and 30 of the Constitution are
already there giving protection
to the linguistic minoritics, but they
arce not operative in the scnse that
thare is ng machinery available for
miaking them operative. There ig article
347, for example; 1-can quote other
articles, Mr, Speaker, {0 ghow that the
intention of the Constitution which we
have given to ourselves is to take the
question of the linguistic minorities out
of the hands of the Siate Governments
and make it a Central responsibility.
But, there is no statutory provision
made for making it possible for the
Government of Indiz to ensure that
the linguistic minorities are not affect-
ed as a rerult of the situations prevail-
ing in various States, You are aware
of the problems, Mr. Speaker, and 1
do not wish to ruffie feelings by mak-
ing mention of individual States. All
of us are aware of the problems ex-
isting in ‘the various parts of the
country. I see that para 55 of the
report of the Joint Committee is not
satisfactory. 1 said it in my minute
of dissent and I repcat with all the
conviction at my command that some-
thing statutory must bé done. The
Report. as amended. goes 1o a
certain extent, namely, some sort of an
officer is to be appointed by the Gov-
ernment of India@ to keep in touch with
the problems of linguistic minorities.
But the area of agreement between the
Government and every section of pub-
lic opinion is very wide indeed. If an
officer is going to make & report
naturally that report must come before
the House. What we are asking is
let the President, like in the case of
the Scheduled Castes and Schedule
Tribes, be statutorily vested with
powers (a) to appoint a Commis-
sioner, (b) to invest the Commissioner
with powers to be seized of matlers,
to send for documents and to make
a competent report to himself
{Precsident) which will be presented
to this House; again finally it is for
this House. to debate that report.
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1 think ## is a very ressonable
demand, a demand “which the
Government cannot possibly reject
out of hand. 1 am here to say with a
certain amount of knowledge that the
Home Minister was vervy sympathetic
to this question. Every one of the
members of the Joint Committee who
have spoken on this question was
unanimously of this view, There was
not even one single minute of dissent
on the question of the protection of
minorities. It js not the Anglo-Indians
alone who are going to be protected.
There are nearly 30—40 million Urdu
speaking people. There are Andhrag in
Orissa and Oriyas in Andhra and every
linguistic minority is involved in this
question. I have got some experience.
You know about Kharagpur. 80 per
cent. of the people there are Andhras
though it is in West Bengal. All the
attempis by the Andhrag to open a
high school were not successful. I have
got all the correspondence with me
about Orissa and I am prepared to
place before them all the correspond-
erce with the Maulana Saheb and the
Education Ministry about the educa-
tional facilities for Andhras. I am sure
my Oriyva and Tamil ‘riends will
be feeling in the same way
about the Andhra Government.
It s a proposition which is wvalid
for the protection of minority rights
everywhere in India, with the result
that ] make & very sincere plea to the
Government {o accept this suggestion.
Yesterday some of us saw the Prime
Minister. My hon. friends Shri Gopalan,
Shri Asoka Mehta, Shri Frank Anthony
and Shri Jaipdi Singh were alsg there
to make the same representation which
1 am now voicing here on the floor of
this House. It is a representation which
was voiced by some of us in the Select
Committee and even in my Minute of
Dissent it is there. Since there is no
dispute about the principle of the pro-
tection of linguistic minority rights and
since the atea of agreement iz very
wide, it is only a question of apparatus
being adjusted in such manner that the
President will be entrusted by the
House with power and the President
will direct the Commissioner to make

will become a reslity. I you leave
these two Joopholes, I regret {0 say that
this territorial readjustment will only
create further problemg of a minority
chargcter—looking to the rights of the
minorities —and moreover the festering
sore will lead to the disfigurement of
the face of thiz country.

Sir, at a later stage when the clauses
are taken up I hope I will be given an
occasion to offer one or two concrete
suggestions. But I do siy that we in
this House must approach this gquestion
of Statesg re-organisation in a spirit of
dedication to the cause of the security
and the greater glorification and, more
than everything else, to the unity of
this country. Once these passions cool
down and arguments are exhausted, I
am sure each one of our colleagues will
join hands and see that the Constitu-
tion is upheld and the Stateg are only
subordindte—I would say ‘subordinate’
in the generic sense—collaborators
with Parliament and the Government
of India.

‘Shri R, N. Reddy (Nalgonda): My
approach to this Bill on Reorganisa-
tion of States is rational. When I go
through the Bill 1 find that certain
age-long demands of the people of
States have been conceded. But, at
the same time, when the Bill is con-
sidered we find that quite a number
of irrational and undemocratic deci-
sions have been included in this Bill.
Some of the provisions in the Bill
which conoade linguistic Slates are
certainly welcome. For example, the
formation of the Andhra Pradesh, for
which 1 have also been a perticipant
in the struggle, is certainly to be
welcomed. But the formation of the
linguistic States iz . not being done
with grace. Mental reservations have
been shown in the dupe of zonal
councils
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m[m‘-x-ml | and nothing weuld
have happened
are zonal councils?
There is no mincing of matters. have taken place in Bembay if Gov-
Prime Minister Nehru had unequivo- emment had only conceded the
cally declared in the last debate that democratio demand of Bombay to
these are harbingers of multi-lingual Maharashtra. But, on the other hand,
States, if I can understand the Prime  COVernment have brought in argu-
Minister's dedlaration or speech cor- ments which go against the Maha-
beginning of the future of muilti- ‘DAt Bombay belongs to Maharashtra.
lingual States. It is surprising to note 30 'iles around Bombay there are
that the ruling party, in spite of theiy ~~ )Mabarashtrian people and the biggest
bitter experience in the recent pam single group in Bombay is the Maha-
about the formation of bi-lingual ashtrians. All that is conceded and
States, still dogmatically persist in then Maharashtra is denied Bombay.
the hope of forming these bi-lingual m"ru:rm”&nmm
s hers in the future. This been conceded to Maharashtra, I can

arises out of a fear-complex that the
protagonists of linguistic States are
bent upon disrupting Indian unity.
But this fear is absolutely unwarrant-
ed, unjustified. There is no group or
party in this country which today
Pleads for linguistic areas or linguis-
tic States for that purpose. Al] of
them today, I can say, stand for the
unity of India. If there had been
certain incidents, if there had been
disturbance of peace and if there had
been clashes, the people are not to be
blamed for it is because of the un-
democratic and irrational decisions
and attitudes of the ruling party
iteelf.

I can give you one example from
my own State. Ill-will, ill-feelings
and tension existed between Andhras
and Tamilians when Andhra was part
of the multi-lingual Madras State.
But after the Andhra State was
formed, especially today, I can say,
the relations between Andhras and
Tamilians are definitely better, defi-
nitely cordial than at any time in the
past. I can also say that the tension
or the difference of opinion that exist
between the Tamilians and Malaya-
lees will certainly diminish after the
formation of the Kerala State. That
is a fact. But what I would like to
stress that wherever the decision of
the Government has been undemo-
cratic and irrational, it is there that
these things have arisen.

I take the example of Bombay.
Those incidents in Bombay would net

I had the opportunity of hearing Shri
S. K. Patil giving out his arguments.
The question of cosmopolitanism of
the city is brought in, and other in-
tenable arguments are brought in.
This question of cosmopolitan city is
& very strange argument. If you look
to any city in the world, every city is
cosmopolitan. Hyderabad is an exam-
ple. Hyderabad is going t0 become
of Visalandhra. We,
Telugus, in Hyderabad are only in a
minority. The other people from a
majority. If this kind of argument
is to be followed, if the Bombay pat-
tern is to be followed everywhere,
no city can be included in any State.
Neither can Madras be the capital of
Tamil Nad, nor Hyderabad the capital
of Visalandhra or Andhra Pradesh,
nor Calcutta the capital of Bengal
These are hard facts. I hope that
wisdom would still dawn upon the
ruling party. If this problem iz to be
solved amicably I would suggest—that
Maharashtra be allowed to keep its
capital in Bombay City for five years
and after five years the City be
automatically giveh away to the
Maharashtra State. This way I think
the problem can be easily solved
With regard to Bombay it is said that
after five years there is going to be



1149 States Reorgamisation 27 JULY 1956

some people's opinion to be taken. 1
cannot understand this. After the
States Reorganisation Commission's
Report, even with regard to Telan-
gana the Cabinet Sub-Committee, the
High Command of Four, had said that
the wishes of the Telengana people
would be respected. There was a lot
of hullabaloo about that. What hap-
pened? No wishes of the people were
ascertained. The thing was settled
What is this “wishes of the people”?
If this means that a plebisaite is
going to be taken in Bombay, then
that is the biggest injustice to the
Maharashtrian people. If the Gov-
ernment is shifted from Bombay City,
what happens to all the Maharash-
trians who are there, especially the
Secretariat officials and so on? Many
of the Maharashtrians will go to the
capital of Maharashtra and the per-
centage of Maharashtrians in Bom-
bay will lessen. They are today 42
per cent. They say that along with
the Konkans they are 47 per cent.
After the formation of the Maharash-
tra capital in another place, either in
Nagpur or Poona, if the Maharashtri-
ans go away from Bombay, then 1
think even this 42 per cent, the Maha-
rashtrians will not be able to retain
in Bombay. So this is another way
of saying, “We are not going to con-
cede Bombay at all to Maharashtra”.
That is the meaning of saying that
after five years a plebiscite or a peo-
ple’s opinion is to be ascertained in
Bombay.

I cannot understand why a people’s
opinion should be ascertained only
with regard to the Maharashtrian
people and nowhere else in India.
This argument is absolutely incom-
prehensible, Why is it? Other things
were conceded to other States. Was
the people’s opinion ascertained about
it? Nothing of that sort has been
done. Why should this injustice be
done to the Maharashtrians, and the
Maharashtrians alone?

1 would therefore request both the
Prime Minister and the Minister in
the Ministry of Home AfTairs, who is
sitting there, to reconsider this pro-
blem. 1t is taking a very serious

368 LSD.

Bill
turn In the country. So 1 would
quest the Government and the

dents will happen after that, I can
assure the Government that nothing
is going to happen. Only, the coun-

to make and then I will finish, That
is with regard to the Boundary Com-
mission. Our friend Dr. Lanka
Sundaram has put the case for a
Boundary Commission very ably.
When there are differences, when
things cannot be solved, when feelings
rise high, what is to be done? The
'y solution would be to appoint a
Boundary Commussion. For example,
with regard to the Andhra Govern-
ment Dr. Lanka Sundaram made a
reference In his speech. The Andhra
and Madras Governments are not able
to come to a decision or agreement
on the border problems. What is to
be done? A Boundary Commission is
the only solution, 1f you think that
without a Boundary Commission all
these problems can be solved, you will
only be continuing thesé tensions in
the borders for a very long time to
come, and You are not going to solve
the problems. So the only way in
which these boundary gquestions can
be solved is by the appointment of
Boundary Commissions.

And with regard to these Boundary
Commissions we have given certaln
principles. It has been our convic-
tion—and even today we stand DY
our conviction—that these boundary
questions can only be -settled on the
basiy of language and village as the
basis. The village should be taken
as the unit. Without doing that, these
things are not going to be solved and
the problem of minorities will remain.
1t is by this meang that the boundary
questions can be solved. When we
put this proposal before you, we were
condemned or strongly criticised as
disruptionists. We were told that it
was a most disruptionist proposal that
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{Shri R N. Reddy]

:
j

Part
the

State of Bombay comprising the

foliowing territories, namely:—

(a) Greater Bombay,

(b) Borivali taluka of Thana
aistrict, except the villages
of Bhayandar, Bongri, Ghod
Bunder, Kashi, Mire, Rai
Murdhe and Uttan” etc.

Why have these villages been taken
into consideration if Government are
not gomg to take villageg into con-
sigeration at all?! Why does the
Government criticise us for making «
smmilar suggestion? And why not app!y
the same principle to other areas also?
If Government really want to solve
these problems and avoid the problem
of minorities in the future, the only
method through which you can pro-
ceed is by the method of appointing
Boundary Commissiong and taking
contiguous linguistic areas and villa-
ges us the basis of decision. That is
all that I have to say on this.

In the end 1 have to make one
point with regard to Hyderabad State,
‘and that js about Sirvancha taluk.
Certain taluks in Hyderabad State
were given away to other States ac-
cording to the States Reorganisation
Commission’s Report. A certain for-
mula has been evolved, and readjust-
ments have been made. For example,
in Raichur district, Gadwal and
Alampur taluks were made part of
Andhra Pradesh, instead of Karnatak.
The formula is that if there are
taluks where there are seventy per
cent. of Telugu-speaking people or
people speaking other languages, they

this matter, because the very same for-
mula which they have applied to other
faluks can be applied to Sirvancha
also and Sirvancha can easily be in-
cluded in Andhra Pradesh. There is
absolutely no controversy about it,
because it contains more than seventy
per cent of Telugu-speaking people.
I would request the Mome Minister to
consider this point and include it at a
later stage.

Shri N. C. Chatterjee: Mr. Speaker,
as elected representatives of the
nation, it is our duty not to foster or
stimulate any centrifugal forces or
disruptive tendencies in the Indian
Union, Naturally, the Bombay Maha-
rashtra issue has overcast the Indian
horizon. We are sorry that this pro-
blem could not be tackled in a ration-
al manner. There has been no settle-
ment yet acceptable to both the par-
ties. 1 visited Bombay after the
tragic disturbances which took place
there and I had consultation with the
leaders of both the communities and
also leading members of the indusfrial
and business classes and I found that
there was a genuine desire on the
part of all concerned that there should
be some honourable settlement. I ex-
pected the Prime Minister to go down
to Bombay, and call a round table
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Shri N. C. Chatterjee: 1 want to
point out that it ill behoves the head
of the executive of a democratic State
if these facts are correct. 1 want to
know categorically from the Prime
Minister. He has not made merely
a sweeping generalisation. The ex-
Finance Minister has given facts. The
factual statements are these. The
first is that the Prime Minister’s ex-
planation that he was always free to
announce Government’s decisions is
not valid as in on sense was the deci-
sion a decision of Government's.
One Member of the Cabinet, and the
only Maharashtrian Member of the
Government is saying in open Parlia-
ment that the decision which the
Prime Minister announced in Bombay
as the decision of the Government
was not a decision of the Govern-
ment, because the Members of the
Cabinet were not consulted. The
second fact is that.—that is a factual
statement that he is making—

“There was no consideration of
the proposal in the Cabinet or
even by circulation.”

That means that it was the ukase
of a dictator.

Mr. Speaker: The hon. Prime Minis-
ter said that he said in Bombay what
was already in the Bill and the Bill
is one which has been....

Shri N. C. Chatterjee: 1 know that
he has said that. I want a categori-
cal statement from the Prime Minis-
ter whether this fact is true or not.
-One member of the Cabinet stands
up and says that there was no consi-
deration of the proposal in the Cabi-
net or even by circulation. He does
not stop there. The third statement
of fact which the ex-Finance Minister
makes is:

“There was no individual con-
sultation with members of the
Cabinet known to be specially in-
terested...”

Then he makes the point that there
was no consultation even with the
single Maharashtrian member in the
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Cabinet, Shri C. D. Deshmukh, Then,
he says:

“There is no record even of a
meeting of a Committee of the
Cabinet and to this mu(thl::t
yesterday) no authoritative

of the so-called decision is avail-
able to the members of the

Cabinet.”
Shri Kamath: No minutes.

Shri N. C. Chatterjee: If these facts
are correct, there is a good deal in
the ex-Finance Minister’s charge that
the Prime Minister acted in an un-
constitutional manner and decisions
had been taken and announced on
behalf of the Cabinet by certain un-
authorised members of the Cabinet
including the Prime Minister.

I am not interested in any inner
circle. This kind of irregular camar-
illa developing in the Cabinet, arro-
gating and superarrogating to itself
the powers of the Cabinet, in defiance
of the elementary principles of parlia-
mentary democracy or parliamentary
form of Government, is a serious
matter. I hope the Prime Minister
will take the trouble of clarifying this
matter.

The last sentence iz clear and
definite. He sent a copy to you, as
he mentioned this morning, 24 hours
before. He must have sent a copy to
the Prime Minister also, because the
Prime Minister had a reply ready.
He says:

“The decision of last January
in regard to placing Bombay City
under Central administration
was, again, without prior refer-
ence to the Cabinet.”

This is a sad thing and it requires
to be dealt with. But, apart from
Bombay there are other States and
other who have a great grievance,
who have bezen treated unfairly, who
feel they have been treated unjustly
by the States Reorganisation Com-
mission and also by the Government
of India. The people of Maharashira
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the people of Orissa and of the Pun-
jab have also suffered. As a matter
of fact, I had some experience having
regard to my recent visit to some of
the districts of the Punjab, and I
found that the situation was very
‘tense and acute. This Parliament
should know it and should do some-
thing to ease the tension. Something
was done due to the co-operation of
Pandit Pant and Maulana Azad to
eac the tension which developed in
one town in the Punjab, but I am
sorry to say that the tension is still
there and it is still acute, and the
Government of India will be labour-
ing under a delusion if it thinks that
it has settled the Punjab problem by
the regional formula.

The regional formula, I am sorry
to say, has not been accepted by
large sections of the people of the
Punjab. As a matter of fact, it is a
crude device to divide the State on
communal lines, and that will lead to
no lasting peace. The States Re-
organisation Commission has clearly
found that there is no real language
problem in the Punjab. There find-
ing is that the line of demarcation
between the Punjabi and Hindi speak-
ing areas in the State is more theo-
retical than real. They have also
pointed out certain facts which Parlia-
ment should recognise. The Commis-
sion has observed that due to the
large-scale influx of millions of Pun-
‘jabi-speaking people from Western
Punjab to all the districts of the
State, the line has been further
blurred. The Commission’s definite
and final finding is that there have
been no distinctive cultural zones in
the State. Therefore, I am afraid
there is a good deal of force in the
comment that this crude regional for-
mula is something undemocratic
something unconstitutional. You are
really setting up two regions on a
communal basis and you are pressing
into service cultural or linguistic
arguments for the purpose of camou-
flaging the real object, the real ob-

jectheimthe&'vkimdthel’un@lb
on communal lines.

They have pointed out that the Indo-
China border admits of easy infiltra-
tion and that considerations of secu-
rity require the establishment of a
stronger and more resourceful unit
than the present Himachal Pradesh.
No doubt the primary responsibility
for defence must be that of the
Centre, but the Commission rightly
points out that a considerable burden
relating to security arrangements
must be borne by the State. It is in
the national interests that this border
State should be well-administered,
stable and resourceful, capable of
meeting emergent problems arising
out of military exigencies. And
you know what is happening in
the Indo-China border. Therefore,
we must be particularly care-
ful. We should build up a re-
sourceful, stable, resilient unit in that
part of the country. Therefore, 1
strongly urge that the recommenda-
tion of the Commission that both
PEPSU and Himachal Pradesh should
be merged in the Punjab should re-
ceive very sympathetic consideration
from this House, and the proposal for
the formation of regional Committees
with the Governor having the des-
potic power to even veto the legiSla-
ture should not be accepted, That is
undemocratic. That is against the
spirit of the Indian Constitution and
will really mean detracting the Gov-
ernor from his position of neutrality
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[Shri N. C. Chatterjee)
and will lJand him in continual and
controversial politics.

I am sorry to say that with regard
to Orissa nothing has been done.
They have a genuine grievance with
regard to Seraikella and Kharswan
and also the Sadar Sub-Division of |
Singhbum District. On account of
technical reasons these claims were
not considered at all. Something
should be done, otherwise there will
be continued cleavage and continuous

trouble.

Coming back to Bombay, what 1
want to point out is this. I see no
logic, no principle in the decision of
the Government of India. You will
remember that the Commission has
recommended that with regard to
Andhra and Telengana, they should
be kept two separate units, They said
there should be no merger, there
should be no immediate integration.
They pointed out that they should
continue so for five, six or seven
yvears and they said that after the
next general elections if the legisla-
ture of Telengana by a two-thirds
majority voted in favour of integra-
tion, then and then only there should
be an integration of the two States.
That recommendation has been nega-
tived by the wisdom of the Govern-
ment and that of the Joint Committee.
In my opinion that is the right thing
to do. The right thing to do is to
have immediate integration and not
to keep the two States separate. They
are both speaking the same language,
they have got the same cultural
background, it was not therefore right
to keep them  separate. Not
only that [ think the Prime
Minister  himself said: “Why
keep them separate for five years and
then think of integration? During
these intervening five years their en-
ergies will be dissipated and their
attention will be diverted over this
artificial issue of integration or no in.
tegration and therefore all plans for
economic development will be com-
pletely held up and we will never be
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able to build up Vishal Andhra.” We
want linguistic States for marking resal
advance towards social democracy.
We do not want it for the purpose of
weakening India. We all want to
build up a dynsmic concept of India
but that dynamic concept must be
based on the recognition of the funda-
mental fact of our Indian social fabric,
that through the ages and centuries
and decadez Indiun pationalism has
been built up on the united and com-
bined strength of the federating or
constituent .units. And that hag never
stood in the way of Indian nationalism,
As a matter of fact, the Commission
itself has recorded its deliberate find-
ing that since Mahatma Gandhi spon-
sored this regional formula and formed
the Congress constitution on that
basis, on the basis of linguistic prin-
ciple, it became a dynamic organisa-
tion, and became a potent instrument
for fighting India’s battle for freedom.
Therefore, I am pleading for a har-
monious and real synthesis between
regional patriotism and Indian
nationalism.

You have negatived the basic recom-
mendation of the Commission in regard
to Andhra and Telenzana. They were
meant {p be kept separate for five years
and they said after five yeors, through
some kind of dcmocratic set-up the
people would vute and decide
what would be their futize. You have
completely negatived it, ard 1 maintain
you have rightly negatived it. Now.
what is gocd for Andhia Telengana s
good for Bombay and Maharashtra.
Will not through af! these five vears
tension continue? Will aot fzr all
these five years tneir energies will be
utilised and dissipated, if 1 may say
so, over this unfortunate squable?

With regard to the future set-up, the
Commission has unanimously recom.
mended that whatever you do, never
make Bombay an enclave under the
antre. that would be a retrograde
step, that would be an unfortunate
step. What are you doing today? You
are paying lip homage to the great
cosmopolitan and progressive city of
Bombay. You say it is inhabited by
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all people and is a miniature of India,
but you are reducing it to the status
of the Andaman and Nicobar Islands,
of Tripura and Manipur, without a
democratic set.up. Even if you had
made it City-State with a certain kind
of paraphernalia of a City State legis-
lature, I can understand that the spon-
taneous demonstration of popular will
be exercised and expressed through
popular channel but what are you
doing? You are completely weeding
out the local legislature. s this pay-
ing homage to the cosmopolitan City?
What is this cosmopolitan City 1 can-
not for the life of me understand. The
first day I went to the Prime Minister
I told him : “For Heaven’s sake do not
listen to this kind of argument of a
cosmopolitan City, the big bosses of
capital dictating to you and the Gov-
emment of India and the Parliament
of India that there shall be no integ-
ration with the geographical hinter-
land.” 1 told him and I am telling all
my hon. friends today that if you push
that argument to its logical conclu-
sion, tomorrow all the Marwaris and
capitalists the Armenions and Parsis
in our big commercial cities can ad-
vance such a claim. The commercial
life of Calcutta is dominated by non-
Bengalis. They can demand tomorrow
that they shall not be wunder Dr.
Bidhan Chandra Roy, but shall be
under the Prime Minister of India.
You are stimulating these disruptive
forces by following this kind of weak-
kneed policy towards big capital. 1
can tell you that this has been over-
done. This se-called apprehension of
big capital has been exaggerated, has
been overdone and there is very little
foundation for it, I think Shri Asoka
Mehta said it, I have also said it; I
can tell you that the Maharashtra
leaders have told me that they are
perfectly willing to sit round a table
for the purpose of discussing any con-
stitutional safeguards which the Guje-
rathi capitalists want, which the
Ahmedabad millowners want, or any-
body else want for having some kind
of safety and security. To allay their
apprehensions they are perfectly pre-
pared to do that I maintain even
today if the Prime Minister takes

has got the right to function under
the Indian Constitution and to carry
on his business and industry hasz the
fundamental right to do sp, unfetter-
ed, undeterred, unchecked, unmolested
by any kind of pin-pricks of difficul-
ties or impediments created by unfair
or improper administration. But even
beyond the Constitution of India if you
think that the constitutional safeguards
in Part III in the Constitution ai1e not
quite enough, if you think that hav-
ing regard to the peculiar sentiments,
or the peculiar proclivities which the
unfortunate people of Maharashira
have recently displayed, something
more is needed, they are perfectly
prepared to do it.

I am not going—it is your ruling
and I must bow down to your ruling—
into the shootings and killings and
other things. I know that non-viclence
is much more potent than violence. My
friend Mr, Maitra would not have been
here defeating one of the most powerful
rival candidates, if we had not stuck
to the path of non-violence, * And
through non-violence we defeated the
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crazy move for merger. Even if some
Maharashirians have misbehaved, can
the misbehaviour of a few hundred
people be debited against an entire
people or against an entire community?
Should they be stigmatised for ever?
Should they be deprived of their just
birthright? The Prime Minister of
India had the candour, had the courage
to announce clearly, candidly, categori-
cally, thst Bombay belongs to Maha-
rashtra geographically. Very eminent
peaple sitting on the Treasury Benches
also admit that it shall have to go to
Maharashtra. Then why create trouble
unnecessarily?

I thought that the Pataskar formula
was something which was worthy of
consideration. I know it was rejected.
But that was a formula which with
certain amendments and certain modi-
fications could be rationally accepted
by all concerned. Remember that this
is the provinceé which produced Ranade,
Gokhale and Bal Gangadhar Tilak,
That is the province which has produc-
ed some of the greatest sons of India.
The father of Indian nationalism,
Valentine Chirel has said it was
Lokmanya Tilak. The British took
India not from the Moghuls; the British
captured power from the hands of the
Marathas. I was reading Lokamanya
Tilak’s last wordg before he died. His
last words were: “Oh, what a misery?
1818 to 1918, one century of servitude
—I cannot tolerate.” And then he
died. That great son of India was not
merely thinking for the liberation of
Maharashtra. He was fighting with his
life-blood not merely for raising his
community or his province. He was
not a communalist; nor a provincialist.
He was an all-India leader, the great-
est nationalist born to give a new turn
to our freedom movement. You know
it was the names Bal, Lal, Pal which
galvanised young India, which gave a
unique momentum to our indepen-
dence movement. That great man said:
from 1818 to 1918. 1818 was the
year of the collapse of the Maharashtra
power, when the British took India
from the Marathas. They were the
peaple who ruled from one end of

I am absolutely sure that whatever
may be the advertised apprebensions
of the big capital, not one of them shall
run away from Bombay. Suppose Mr.
Deshmukh is made the Chief Minister
of Maharashtra, not one of them, nei-
ther Birla, nor Dalmia, nor any of the
great Parsi or Gujerati houses will run
away from Bombay. 1 am quite sure
that they know the art of adjusting
themselves, they know the art of ad-
aptation, fitting in with the new set-
up. Kindly remember one thing, We

throughout Maharashtra, is not ' the
commercial life, is not the economic
life, is not the business life. completely
in the hands of non-Maharashtrians?
Are not the Gujerathi and Marwari
traders and capitalists dominating to a
large extent the economic life? Take
Sholapur Is not the biggest mill in
their hands. The same is the case with
Jalgaon, Chalisgaon, Nagpur, Poona
and other places. Go to any important
place in the hinterland of Mahs-
rashtra. Not in one place hag there
been any report of any persecution or
torture, or looting or shooting or
murder or anything in any part. Take
Nagpur. It is going to be one of the
important places in the new Maharasht-
rian set-up. The biggest mills, the
Empress and other mills are in the
hands of non-Maharashtrians, Have
they ever complained or demanded any
safeguard? Have they ever demanded
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the sake of that temporary frenzy
or misunderstanding do not inflict
this terrible verdict on this great
people. 1 am still hoping that
some thing will be done in order to
bridge the gulf and that will be doing
a great service not merely to Bombay
and Maharashtra but to the whole of
India. I am hoping that even now
sanity will dawn. Something should
be done on a rational basis. Some
mechanism acceptable to all should
be evolved and if necessary certain
constitutional safeguards can be de-
vised for the purpose of allaying the
legitimate apprehensions in certain
quarters, economic, uneconomic,
genuine or not genuine. But if
they are genuine, well, they have got
to be met and they can still be com-
pletely met by proper safeguards or by
proper administrative rules or adminis-
trative formula which can be devised
through the goodwill and co-operation
of all concerned.

Shri Anandchand (Bilaspur): As a
Member of the Joint Committee, I
think I would be failing in my duty, if
I did not acknowledge the tribute paid
to us by the Home Minister yesterday.
We on our part have also been quite
charmed by what I might name as the
‘Pant touch’, which was one of unfajl-
ing courtesy, firmness and humour, and
giving due credit to the other man's
point of view, howsoever he might
differ from him.

I this debate, in this great House,
even after so many months, the issue,
of Bombay still remains a controver-
sial one. But I believe we forget in the
heat of Bombay a very vital matter,
a matter for great satisfaction, that
barring Bombay, at least the other
issues concerning reorganisation have
been amicably settled, Otherwise, the
lime-light would have come upon
them in this debate.

Shri Begawat (Ahmednagar South):
What about border issues?

pointment of boundary commissions.
But in my opinion, such a gtep should
be taken only in the last resort. I
think every effort should be made
to tackle the issues of boundary dis
putes between the States and 10 =mee
with the Union Government acting as
a referee, that justice is done in all
those cases. There are, of course,
cases—] hope they will Le very few—
in which both the States who are par-
ties to the dispute do not agree, cr
where even the goodwill and
good wishes of the Government of
India do not prove to be of ary avzil
to bring about the necessary accom-
modation between thc parties. In that
case, I think there would be =pecial
grounds for the appointment of a
boundary commission, because, after
all, we must close these issues by
some kind of a judicial! pronounce-
ment, and a boundary commission
would be the proper forum for

giving such a pronouncement n these
difficult cases,

Dr. Lanka Sundaram: With or with-
out a statutory provision?

Shri Anandchand: Of course, with
a statutory provision.

Dr. Lanka Sundaram: But there is

'none in the Bill.

Shri Amandchand: I support the
view that there should be one.

Speaking now about the new States
I personally am one of those whe
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an exhibition of which we have seen in
the resignation of our former Finance
Minister, I am not going into the me-
rits or demerits of what he did. But I
am only saying that if a person right
at the top, right at the helm of affairs,
a person who has been in the Union
Cabinet for so many years, could
have his emotions swayed on linguis-
tic grounds, on grounds of linguistic
affinity or linguistic loyalty, then that
shows that here is something which
can be a danger to this country in the
long run.

[MR. DePuTY-SPEAKER in the Chair]
2-14 P.M.

If the component units of the Indian
Jnion work as a rainbow, with
their various colours blending into
one, then, all these linguistic States
will do good to the country. But if
the loyalty to the State comes before
the loyalty to India, and if we consi-
der that we are citizens of the State
only and not citizens of India, then

are not to break as under in the times
to come.

I welcome the idea of the zonal
councils, Some of my hon,
here, I have seen, are rather appre-
hensive about the utility of these

Bill 1168
they have a certain utility, That uti-
lity, to my mind, is that they would,
and they are bound to, act as a sort
of check on separatist tendencies,
They would be a forum for the discus-
sion of various problems of common
concern. They will alec serve very
useful in this sense that joint action
can be taken through them on a social
and economic planning. Therefore,
in my opinion, the scheme of zonal
councils, in the Bill, as it has now
been presented before us, is a wel-
come proposal, and I am sure, it is
bound to prove helpful to this country

storm of controversy, I think I would
be failing in my duty, ¥ I did not
touch it Of course, 1 cannot say
much about it with authority, because

I have found, (by talking to people
in Bombay, whether they were tari-
wallas, panwallas, or fellows in the
Irani restaurant) that there is a feel-
ing among people other than Maha-
rashtrians, that so far as the Bombay

ger.... (Shri Bogawat: Hear, hear)
....with Maharashtra would not be
desirable.

Dr. Lanka Sundaram: Premature
jubilation!

Shrli Bogawat: Exactly the wrong
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Mr., Deputy-Speaker: The hon,
Member may proceed with his speech.

Shri S. §. More: Non-official investi-
gation?

Shri Anandchand; Whatever I am
speaking, I am speaking with a full
sense of authority. I am sorry that my
hon. friend has not met even that
number. I consider Shri S. S. More
as a great friend of mine, and 1
value his opinion very much.

Shri S. S. More: 1t is my misfortune,

Shri Anandchand: If he says so, 1
I think it is mine also,

Dr., Lanka Sundaram: Unfriendly
friends!

Mr, Deputy-Speaker: Order, order.
Let us resume the discussion on the
point.

Shri Anandchand: 1 was saying that
there is this feeling among the people
there. 1 think my hon. friend was
only trying to jump to the conclusion
from this that, therefore, Bombay
should not be given to Maharashtra.
1 was only going to say, ‘In that con-
text, what would be the correct thing
to do? Would it be correct just to
yield to all the pressure tactics, whe-
ther they be inside the House or out-

opinion

gide, and say, with any

being taken, and without any oppor-
tunity being given to the people of
Bombay_ proper to their opinion,
that automatically the city of Bombay
will go to the Maharashtra States?
That, to my mind, would not be pro-
per. 1 am absolutely certain that
that would look improper in the eyes

in the minds of the Maharashtrians
in Poona, or in the minds of those at
Nagpur or elsewhere. And 1 find in
this House also there is

sion on this matter. It
that geographically, Bombay is sur-
rounded on all sid
But what is the position? I think un-
due emphasis is being placed on this
matter that Bombay is going to be
under Central conatrol.

Now, what is Central control? To
my mind, Central control, or reduc-
ing the city of Bombay to the status
of a Union territory, is just a stop-

ing a decision about
future. The time interval may be five
years, two years, or even two months,
But the point is that there is an opi-
nion in Bombay, howsoever small it
might be, and therefore, it is not
absolutely right to give the city
straightway to Maharashtra, Why
not give a chance, and why not give

I think personally that this was ac-
cepted by the Joint Committee also.
My own proposal in the Joint Com-
mittee was that after a time, things
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of Maharashira as a separate State.
WNow, the point is that the Prime Mini-
ster's decision that it should be taken
up in five years and so on has been
very largely protested against, All
right. If five years are too long, 1
do not see why five years should be
put in why there should be anything
in these five years, There was the
formula of Shri Pataskar; who is sit-
ting on the Bench opposite. The Pat-
askar Formula, I believe—if I have
read it correctly or known it correctly
is that after two years, the thing
should ‘automaltically go’. Now,
two <years might be all right.
I have no objection to it. But
why automatic? I cannot understand
the question of ‘automatic’.

That is why, Sir, I have also tried
in a small note I have appended to
the Report to say that once you create
these territories, I am certain that the
wishes of the people residing there—
in Himachal Pradesh or in Bombay
or in Tripura or in Mani-
pur—should be taken into account.
They must be consulted. Eventually,
it is for Parliament to decide.

There was the Bengal-Bihar Bill
here, Perhaps it would be premature
for me to say anything about it now.
But are the other Members of Par-
liament not going to decide about
these two States? There is a great
deal of feeling in these two States.
One is against surrendering any area
to the other, and the other thinks
that the area given is not large egough.
But then, is not the whole country
the arbiter of these things? Is only
one State to be the arbiter? Are we
going to succumb to people when they
shout out? Are we going to
say to them, ‘We agree because
you shout loud'? No, Sir. That
would be wrong, That would never
be democratic.

Whateverbetheeﬂ o(thedeu—

. .
There are voices raised that this is a

recent decision. How is it a recent
decision? 1 tried to find out even old
books about this maiter, As far as
back as 1948, in the Dar Commission’s

of Bombay and the question of Madras
also—they said that when Andhra
was formed, the question of Madras
should be looked into. The Telugu-
speaking people said that they had a
certain amount of interest in Madras.
The Telugu-speaking people in Mad-
ras numbered about 2 or 3 lakhs out
of 9 lakhs, and the Tamiliang num-
bered about 6 or 7 lakhs. I think the
Tamilians were in a majority of over
51 per cent. But even then, the Com-
mission said that when the State of
Andhra was formed, the question of
Madras should be properly looked
into, They also said in 1048 that
when the question came of the crea-
tion of Maharashtra and Gujarat,
there should be proper emphasis,
there should be proper looking into
about the special position of Bombay.
They said the decision about Bombay
would have to be on that basis. As
a matter of fact, one of the reasons
why the Dar Commission recommend-
ed what 1 might call the postpone-
ment of the question of the immediate
creation of linguistic States was that
they were apprehensive that these
questions like Bombay and Madras
would tend to disrupt unity rather
than bring about unity. They were
also apprehensive that the Indian
States, which were just coming into
the Union, were not properly inte-
grated with it. Therefore, sometime
must be given before they were pro-
perly integrated.

So, Sir, 1 submit that pession and
hzatshoﬂdnoteomemtoﬂ:ep:ctm
1 would appeal to my friends, Shri
S. S. More particularly, who seems to
be annoyed with me at the moment,
to consider this dispassionately,

Shri S, S, More: Passion and heat
ought to be reserved only for Bilas-
pur and no other State.
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Shri Amandchand: Not at all, I
think there again it is passion,

Mr. Deputy-Speaker: It has been
equally shared.

Shri Anandehand: I do not share
at all,

I will not say anything further
about it, and I will leave it at that.

The other question is about Pun-
jab. There again probably there may
be something which this hon. House
might not like. But I feel that what-
ever it is, whatever I feel I must
speak out. The Punjab problem is
also very much there, as you your-
self know. But, as I stated in this
House last November or December,
the problem the Punjab was faced
with at the time of the reorganisa-
tion of States was its complete dis-
memberment, On the one side, there
was Himachal Pradesh which wanted
to be a separate State, On the other,
there was the Hariana Pranth which
wanted to be separate from the Pun-
jab. There was then the question of
the Sikhs wanting a Punjabi Suba.
So unless some means was evolved
to solve the Punjab tangle, there was
the question of the complete break-
ing up of that State on the border of
India, '

Now, with all its faults, to my
mind, the regional formula has pro-
duced one good result, and that is,
that there is going to be one Punjab,
one Legislature, one Governor, one
Ministry and one Cabinet.

Dr. Jaisoorya (Medak): But uot
one mind,

Shri Anapdchand: ] am sure that
also will blend in due course.

Therefore, there is something that
it has brought about, But there is an
apprehension which the hon. Mem-
ber, Shri N. C. Chatterjee, expressed
when he just now spoke about the
Punjab—] know he speaks with
authority on the subject, The appre-
hension is that this regional formula
is laying the foundation for the crea-
tion of a Punjabi Suba. So, is this

Punjabi-speaking areas, as it is accord-
ing to the Sachar formula and the
PEPSU formula, comes to about 81
lakhs, and in this the Sikh
population accidentally would be
more than 52 lakhs. I that is the
question, the apprehension might be
there that probably in the carving
out of these Punjabi-speaking areas,
if the Sikh population is over 56 or
57 per cent in the Punjabi zone, the
Hindus in that region will be relegat-
ed to a subordinate position, There-
fore, they have this fear and appre-
hension expressed in various forms.

Now, whatever facts there are—or
there happen to be—geographically
or linguistically, on account of the
people who are living there, we can-
not alter them. But I believe that if
the demarcation of the Punjabi zone
or the Punjabi-speaking areas were
done with due consideration to geo-
graphical contiguity, cuitural and
linguistic affinity and administrative
convenience, much of these appre-
hensions could be removed, and the
fear that this is just the beginning or
the thin end of the wedge would go
to a very large extent.
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An Hen. Member: Do you accept
geography or not?

Shrl Dabhi: I say that is an island.
(Interruption).

The second argument is that ‘Maha-
rashira feeds Bombay with water and
electricity and therefore if should go
to Maharashtra. If this argument is
lohe_aeeepted.thmthe Punjab is
going to feed Delhi and Rajasthan and
s0 these should go to Punjab. This is
a most funny argument which has
been advanced by our friends.

The third argument advanced is this:
“The fact that Maharashtrians are not
in absolute majority in Bombay has
no significance.” That Maharashtrians
are not there in a majority has been
admitted by them, but yet they say
that it is of no significance. It is a
strange argument to say that because
they are in a minority, Bombay must
go to Maharashtra. 1 think it does not
lie in the mouths of those who talk
of provinces based on language, to
speak in this way.

An Hon. Member: What about
Hyderabad?

Shri Dabhi: I will reply to every-
thing in due course. Everyone of
them has forgotten to speak about the
Dar Commission Report and the J.V.P.
Report. According to my friends here,
only those portions which suited them
in these Reports are valid and the rest
is invalid.

Yet another argument is this: “It is
contended that Bombay has grown not
as a capital of any unilingual State
but of a multi-lingual one. But such
is the case with Calcutta and Madras.”
To this argument. the members of the
SRC. themselves at page 116 of their

the 1951 Census, still remain a mino-
rity, being only 43.6 per cent. of the
population. The position of the city,
therefore, is different from that of

Commission itself has stated why the
Bombay State is quite different from
Calcutta and Madras.

In the Dar Commision and J.V.P.
reports it ig also said that *in the
event of the disintegration of the
Bombay State, Bembay City should be
constituted into & weparate unit.” The
members of the S.R.C. themselves des-
cribe these conclusions as weighty
expression of opinion—I refer to the
opinions of the Dar Commistsion as
well as of the JVP. Report. The
S.R.C. themselves say that the reasons
given by these two bodies were
weighty observations. 8till our friends
here attach no importance whatsoever
to these previous Reports because they
g0 against them.

Again, in their joint minute of dis-
sent, the hon. Members after stating
that the Prime Minister has made a
declaration thalt Bombay should be
Centrally administered for about five
years and then its future should be
determined by a democratic process
add:

“Though Bombay may not be
styled as the capital of Maharash-
tra. all the offices of the Govern-
ment of Maharashtra savuld be
allowed to remain therein. Other-
wise thousands of Mahareshtrian
families will be uprooted there-
from, and when Bombay becomes
the capits]l of Maharashtra, the
returning officers. staff and their
families will ind no place for
residence there. The Prime
Minister does not desire that this
should happen.”

Of course, the Prime Minister does
not desire that all Government ser-
vants should go. Therefore, he has
categorically assured the members of
the service that even if the Bombay
city is Centrally administered, they
would nct be at any disadvantage. If
Bombay is Centrally adminisiered, it
does not mean that all those now
serving there will go to Maharashtra.
Out of the Muharashtrian officers serv-
ing there, only a few topmost officers
may have {0 go to Maharashtra. I do



1181 States Reorgamisation 27 JULY 1956 Bill 1182

not know how that will affect the
whole population of Bombay. Our
friends seem to think (Interrup-
tions)....

Mr. Deputy-Speaker: ] can assure
the hon. Member that there will be
Joess of trouble for him if he looks
fowards me instead of directing his
attention 1o other Members.

Shri Dabhi;: Our friends seem 1o
think that Bombay should remain the
capital of Maharashtra for this reason,
namely, that Bombay is sure to gn to
Maharashtra after some time. They
say, why rot make it capital of Maha-
rashira just now. They make it to
apnear as if cven the Prime Minister
has realised that and conceded that.
They take it for granted that Bombay
is zoing 12 Maharashtra. How can
you now say that Bombay will go to
Maharashtra? That has to be decided
in future.

Our hon. Members are talking of
democracy and yet they do not approve
of the democratic process by which
Bombay's future is to be decided. If
I have read anything of history any-
where. ‘democracy’ means the will of
the pconle. The Prime Minister has
said tha!, after five years, Bomboy's
future will be decided by a democratic
process. That is what the Prime
Minister wrnte in renly to Shri Deogi~i-
kar who a<k~d for a clarificition. He is
of the oninion that the will of the
peonle will be taken. and what the
people will then decide will be final.
This is a definite promize that is given
by the Prime Minister. I do not
understand by what logic my hon.
friends opposite asserf ‘that Bombay
is sure to go to Maharashtra. The real
fact is that they have no oanfidence
in what will happen after five
years or even for that matter
after two years. They have their
fears about the fact whcther the
people ac a whnle would vote for
Bombay going to Mahara<htra if any
plebiscite is taken in the future, Other
wise, Icannot understand for the life
of me whv an individual or group of
individuals talking of democratic pro-

368 LSD.

cesses should be against this democra-
tic process being adopied in the case
of Bombay. '

Shri Gurupadaswamy stated that if
Bombay is to be Centrally administer-
ed, the people of Bombay would lose
their democratic rights, the rcight of
having thcir Assembly, etc. The Con-
gress Working Committee recoiamend-
ed that Bombay should be made a
City State and the Government were
prepared to accept that recommenda-
tion, in which case the people would
have got :.eir democratic rights and
would have had their Assembly. But
the Maharashtrian friends do not want
Bombay to be made into a City State.
On the other hand, they are opposing
democratic methods. So, ] think that
the real reason why they oppose this
is because they are not sure of their
own ground. *

1 have only one more point and then
I shall finish. From the report of the
States Rcorgauisation Commission it
i3 cirar in:t the surplus from Greater
Bsmbhay will be more than Rs. 12
crores por yesr. My suggestion is that
the surplug of Bombay should primari-
ly be ured for the -urpose of provid-
ing greater amenities to the people
and for raicing thé standard of living
of the people of Bombay. now that
Bombay is poing to be a Contrally
administered area. Only after provid-
ing all the necessary amenities for the
pesnle of Bomb-v, and onlv afier
raising the standard of living of the
people of Bombay, should the balance,
if any. be taken over by the Centre
for other purposes. That is a practical
suggetion of mine, because I think
that the Bombay peovle themselves
are entitled to the revenue surplus of
Bombay. So long as all their legiti-
mate requirements are not met pro-
perly, it is not proper either for the
Central Government or for any other
State Government to have a share in
that surplus amount.

Shrl Mobanial Saksena: I rise %o
support the motion before the House.
In doing 50, I would like to make
a few observations. I agree with the
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Home Minister that the Bill, as it has
emerged from the Joint Commfitiee, is
an improvement upon the original Bill,
It is not a small achievement, looking
to the conditions obtaining and con-
sidering that passions have been rous-
ed and are still running high, and
even leaders have been excited and
those who have the reputation for
balanced judgment have been swept
off their feet. When motives are attri-
buted to the leaders and when even
the highest amongst us are not spared,
It is indeed creditable that the Joint
Committee should have hammered out
a Bill which is an improvement on
the previous Bill. The credit goes
both to the Chairman of the Com-
mittee, the hon. Home Minister, for
his ability and tact with which he
guided the deliberations as also to the
Members of the Committee, for their
reasonable attitude and farsighted
statesmanship in producing a Bill
which has not got as many Minutes
of Dissent as many of us must have
apprehended.

Having said this, I proceed to make
my next observation on the Bill. It
does not mean that I agree with every
provision of the Bill. I do not say
that there are no provisions in
the Bill with which I am not
at all in agreement My views
have been known to the Members of
the House as I have spoken more than
once. I have said that I am not in
favour of linguistic States. I have
given my reasons for that. I do not
want to repeat them. I have also said
that I am not for the zonal councils
as provided in the Bill. The zonal
councils as provided in the Bill are
merely advisory bodies, and 1 have
always thought that the zonal councils
should have some powers to start with,
these powers might be delegated to
them by the Centre. In any case they
must have some powers and that
would give an opportunity for the
different States to come together and
provide a framework for the future
bilingual Stateg or multi-lingual States.
Not that I believe any material

the Cabinet or the High Command
have not been fair. It is =aid that
they have not been fair and just to
this State or that State. I know that
the sub-committee of the Cabinet tried
to consult the peopie outside as well
as inside this House, the question was
asked: “Why were not the leaders of
the Opposition parties consulted?” But
was not an opportunity given to the
Memboers of this House to express their
views in the House on the report of
the States Reorganisation Commission?
The leaders of the Opposition were
given ample time and those Members
who were not able to find time to
speak in the House were permitted by
the Speaker to express their views in
writing and sent them on to the Secre-
tariat. This was _cdone. So, the griev-
ance that the views of the Members
of this House were not obtained or
that they were not consulted does not
arise. It cannot be made a grievance
of. The hon. Prime Minister has said
in his reply to the statement made by
Shri C. D. Deshmukh that he has con-
sulted all sections of thizx House as
also the Members of the Cabinet and
also public opinion outside, and that
the decisions of the sub-committee of
the Cabinet were communicated from
time to time to the Cabinet. Still in
the face of this statement, Shri N. C.
Chatterjee has tried to pick holeg and
stated that the decision tisken and
announced by the Prime Minister was
without authority. He said that this
action of the Prime Minister will make
the world feel that the Prime Minister
was functioning as an autocrat. though
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be has bean described ag the greatest
democrat elsewhere,

The Prime Minister has been accus-
ed by one of his erstwhile colleagues.
It is unfortunate for the gentleman
who made that statement and it is un-
fortunate for the country as a whole.
But still, some Members repeat that
statement or are basing their argu-
ments on that statement even after
an emphatic contradiction by the
Prime Minister. 1 think the Member
who made that statement has broad-
cast the very thing which he wani~d
to avoid.

When the Prime Minister was in
London and was presented with an
address while being conferred the
Freedom of the City of London, the
greatest compliment was paid to him
hy the Lord Mayor of London, and it
was the greatest compliment paid to
any one in the world. The Lord Mayor
said that the Prime Minister had over-
come two greatest weaknesses or two
great human {fallings, namely, anger
and hatred. We_were proud and we
were thrilled with™ delight when we
read that compliment. But what do
we find now? We find that one of
his colleagues has charged him with
animus, not against any individual but
against a whole community—Masaha-
rashtra. Is that fair and is that just?

Let me examine the question and
see how the present solution about
Bombay has been brought about. The
House knowg that I am not for linguis-
tie States. My first preference is for
a bigger bilingual Bombay State with
Bombay as capital. My nexi preference
is for a city State of Bombay. I would
even prefer Bombay being the second
capital of India, but I do not like a
Centrally-administered Bombay. But
le¢ us examine how a Centrally-
administered Bombay Fas been accept-
ed by the High Command and by the
Prime |Ministerr What is the
history about it The Commission
had made certain recommenda-
tions and said that Vidarbha
should be separated from Maha-
rashtra and that Gujarat along with

on account of certain communal com-
plex. It was because of the influence
exercised by the High Command that
they could be persuaded to join
Maharashtra, and now, the charge is
that the High Command has an
animus against Maharashtra!

is just and fair.

Not only this. Later on, it was
pointed ocut that there was an offer
of a1 bigger bilingual Bombay includ-
ing Vidarbha. But before that offer
was made, there were talks and
specches everywhere. It was said:
“We cannot carry on with the Gujara-
tis. It is not possible to do so. If
you want Gujarat to join, you make
a condition that Gujarat could go out
later on1 but Bombay will remain with
Maharashtra. What does it mean?
You never gave them any chance to
accept it. Gujarat is no doubt Congress
minded but is it not too much to
expect it to accept this humiliating
offer. The Cabinet took the ducision
that there should be a city State of
Bombay. It was at the instance of
the Maharashtrian lcaders that the:o.
was a change in that decision. Later
on they fel that, if such & State
was formed, it might exist separately
and they might never be able to get
it back. So, it was suggested that
a Centrally Administered Bombay
would meet the wishes of Maharash-
trians. It was nol because of the
dicﬁonofﬂ:eupihlistsorthebix
business as had been pointed out by
my hon. friend, Shri Chatterjee, who
is pleading for them every day in
the court, that this had béen done.

S P

Having driven the Prime Minister
to do that, the Maharashtra Congress
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Committiee has made two suggestions:
firstly, that the headguarters of the
Maharashtra Government should be
located at Bombay in the meantime
and secondly that discretion should
be given to the Prime Minister, with-
out consulting the people of Bombay,
to transfer Bombay to Maharashtra.
is it d-mocracy? 1 know the Prime
Minister enjoys not only the confid-
ence of this House but the confidence
of the whole country. I can also say
without fear of contradiction that he
is the greatest democrat among us.
You do not speak out your minds and
if he does something he is not to
blame. You must have the courage
to tel! him what you fcel

What has been done in Andhra? It
was about four years ago. Did Shri
Deshmukh submit his resignation at
that time? Did he point out that it
was wrong at that time? He never
did. Now, he a:ks: “Where are the
proccedings?” He knows that the
pro.cdings of the Cabinet are not
kept. There are only discussions and
the points are noted. Deacisions are
taken and thev are circulated on the
files. One Minister generally does
not concern himself with what is
happening in the other Ministry not-
withstanding joint responsibility. So,
you should not blame the Prime Min-
ister. I had my differences with him.
But. I know that he is the one person,
after Ganchi, who will accommodaice
opposition point of view once he
knows that he is not in the majoritv.
He may be opposcd to that view but
he will try to implement it.

Having driven him to that decision,
vou now sav that it has not been
decided by the Cabinet. It was at
the instance of the Maharashtrian
leadership, and in consultation with
them, that the decision to make
Bombay a Union Territory was
taken. Why should you blame him
for that? Bombay people are going
to be deprived of their democratic
rights. Who is responcible for it? I
say it is the Maharashtrians, them-
selves who are responsible for such a
situation.

] will make a reference to the
statement made by Shri Deshmukh
About a year back, it had become
apparent to me that he could nol con-
tinue as Finance Minister for Jong. 1
mentiioned it to some of my colleagues
here. But, I was not prepared for it
in the manner in which it had come.
Apart from the many qualities of the
head and heart, I have associated
with him a certain amount of dignity
and restraint. I knew that he uses
Janguage very carcfully. If one uses
one's language carvivssly, one does not
injure otherz but onesell. I was
shocked at the statunent he read out
the other dav. 1 read that statement
over and over again. Many questions
came to my mind and I was reminded
of the Biblical saving that the hands
were of Essau but the voice was
of Jacob. Th~ statement might have
been written b him but I felt that
he had written it under certain influ-
ences. If his objert was to serve
Bomb>yv and hiz corstituency. Kolaba,
then he should not have done any-
thing which was likeiv to provide fuel
to {ving fire. He has said that he
was alwayvs for a bilingual Bombay
and both Msharashtrians and Guja-
ratis favoured it, but because of the
lzadership it was not feasible. If he
had come out on this issue, if he had
gone to the people and told them that
the leaders were saving this vwhile he
felt otherwise. then 1 could under-
stand. Did he give expression 1o that
view? If he was for that. I offer my
co-operation whole-heartedly. If he
camc out and worked for a bigger
bilingual State, I would also go
round Gujarat and Bengal. (Inter-
ruptions.)

An Hon. Member: Bengal.

Shri Mohanlal Saksena: 1
sorry, Maharashtra. But, I am
bigger bilingual States all over
country. I am prepared to go
Bengal and Bihar. But when the
move for their merger was made, I
had warned the Home Minister and
the Prime Minister that it was not the
proper time to launch it. There were
interests working against it. There

sE58
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were already about 35 Ministers in
Bengal and an equal number in Bihar.
If those two States were merged,
then there would be fewer Ministers.
Then, there were the officers.  There
were two Chief Secretarics, two Ins-
pectors-General of Police and so on.
The: officials were also intercsted in
keening them separate.  Then. there
werc the political parties with their
cves on the elections. They wanted
to -maks eapit:! out of it as  thev
thought that smV'or units would suit
them better. S ° was not the prooer
time for Tmunchia - that move. T felt
that the zan? eoraeils with execu-
t've powers wou!d later on develop
into bilingual States.

T w93 11lking aboyt Bambay, Whiat-
ever Shri Dohmukh has said vwonlld
refla2t unom W'm. I am =orry for him
ani for th~ ¢»mitrv. His reputation
h2; suffered. ¥+ might have been in
th= civil sorvies but he has been with
the Prime Minister for six years.

Mr, Deruiv-So-ak-~r- 1T d» not want
to bind *the dizer-tion of the hnn.
M-aber hiet we should keep near the
m-~in issue.

Sh»ri RMohanlal Saksena: I am not
gz into his <tatement. 1 wanted
io point out that after ackroswvledg-
mont of th: courtesr and evervthing
that thc Prime Minister had shown
him. he should not have done what
he has done.

vy TwATaw fag (S a
‘ofrew) : gi wESw A a1 A 3
T |

Shri Mohanla] Saksena: At least
he should not have gone to the length
to which he has gone, charging the
Prime Minister with animus against
the whole of Maharashtra. He may
get excited, he may use harsh words.
He might even come to blows. But
there is one man who will forget
everything afterwards and that is he.
Now, Shri Chatterjee said that the
decision has been dictated by big
business magnates of Bombay. That
is wrong. What is the history behind
it? We are referring to Gandhiji's

policies and Shri Chattcrjee was very
eloguent when he said that it was
because of that we won our freedom
struggle. We should not forget, at the
same time, that while we were carry-
ing on the struggle for frecdom,
Bombay was kept scparate. It had a
Provincial Congress Committer of its
own. There wus no Provineizl Con-
gre:: Committee in Calcuttr or in
Madra;, but Bombay always remained
with a separate Provincial Congress
Committee.

Then thors wore three commiscions
appointed. If this was so obvious, il
this wa; a satural thing, then why
vt it that this question was referred
to three commisriens? E=ch of these
cymmissions :ave  the findirg  that
Bombay should not be made the cani-
121 af a unilingual S.ate. Cn the face
of such findinms how ca1n vou cxpast
th2 Prime Minitter to be fair and
just. or the Ca»inet td be fair if a
de~isinn is {94k, in view of the
policy that h~: boon fol'swad befare,
anrinzt sach 1 fnding? It was asked:
“whv have -an made that decision in
regard to Tolengana”™ Wa:  thera
any dxeision bv  anv o mmission
b2fore abaut Telergana? There is the
£.R.C. Roport. but there were no
other commission: which reported on
this.

After all. Bombay—! concceda
Bembay is a chip of the Msharash-
tri n block but it has bccome the
cori. r-stone of national edifice and so
we have to sec that this national
cdifice is maintained. I may use
another analogy. You allow your son
to be adopted by another family, to
be brought up by another family and
later on you want to take him back
you do not want even to consuli the
wishes of your son. That is what
has happened here. I can give you
another analogy. Our Prime Minis-
ter is therv. He belongs to UP. I
am sure if he goes back to U.P. he
will be very helpful to U.P. But will
it be proper, will it be fair for the
whole country to lose the services
and guidance of the Prime Minister
because U.P. is going to be so selfish?
So, what are you going to lose?
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After all it was with your tacit con-
sent that these commissions were set
up. I think for 5 years you can wait.
You can watch and prepare the
ground As your case is very
strong......

Shri M, D. Joshi (Ratnagiri South):
The hon. Member forgets that the
Prime Minister is not a geographical
territory.

Shri Mohanial Saksema: I never
said that. 1 said that Bombay may
be a chip of the Maharashtrian block.
I believe that within 5 years India is
going to turn its face back upon
linguism. 1 hope very soon people of
this generation will realise, and our
young men will realise, that what we
are fighting for is not good. They
will laugh at us. Our young men will
laugh at the frenzy with which we
have been carrving on this contro-
versy. I hope that within five years
there should be a more favourable
climate for a bilingual State and the
question of separating Bombay from
Maharashtra will not arise.

With these words, Sir, I support the
Bill.

Shri Bogawat: Sir, when we are
carving the map of India, it is very
essential that there should be peace
in the country. If we do not find out
solutions for these very important
problems under the States Reorgan-
isation Bill, I think there would be
the danger of enmity, hatred and ill-
will against one another amongst the
people of our country. It will be a
blunder if the Bombay question is not
decided soon. It will be a serious
blunder if the boundary questions are
not settled or some Boundary Com-
mission is not appointed. We see the
mental agonies of the people. We see
what amount of agitations are going
on Therefore, some settlement
should be reached soon.

So far asz the Bombay question is
concerned, all have admitted that

and culturally Bombay
is in Maharashtra. What harm would

o3

be there if Bombay remasins in
rashtra? Are the Maharashtrians
wicked and so unpatriotic that
will not lock to the interests
Bombay City? Are they so
sighted that they will not look
development of the city
be in their own State?
idea and it is false to
Only some people with
ests are trying to keep Bombay away
from Maharashtra. These capitalists
and people with vested interests are
afraid, lest there should be a social-

=
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society. They are afraid of this and
so some bosses have tried to influence
and see that Bombay is kept Centrally
administered. This is an attempt at
that.

Sir, we talk of co-exisience and
Panch Shila. We try 1o have co-
existence w:dh other countries. Then
what harm is there {o bave co-exist-
ence between Bombzy-people and
Maharashtrians® Are there no safe-
guards? Will there bc no regional
committees? Will there be no Gover-
nors? Evervthing will be there and
there is nothing wrong if Bombay is
allowed to remain in Maharashtra.
To keep it separate is quite cnnatural,
it is undemocratic. it is against the
natural aspirations of the people of
All the people—]
should like to say 100 per cent. of the
people—I{rom  Maharashtra, Mara-
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Prime Minister, I should like to say
with all my respects for him, was
untimely. That has prejudiced the
issue. Some of the members of the
Joint Commitiee, who were for
including Bombay in Maharashtra,
refrained from giving their votes. 1
know from their speeches here that
they are for including Bombay in
Maharashtra, but they refrained from
expressing their opinion because of
this statement by the Prime Minister.
. If Bombay is kept separate from
Maharashtra many things will happen.
The condition of Bombay and Maha-
rashtra will bc economically crippled.
There would be all kinds of agita-
tions. People will be always agitat-
ing. Their attention will not be
diverted towards the development of
the State and the Second Five Year
Plan. They will always be doing
something to see that this injustice is
undone. That is actually what is
happening. 2000 people have come
from the va ious parts of Maha-
rashtra, Marathawad and Vidarbhs
for offering satyagraha. Not only
that. About 30,000 peoplc have gone
to jzils and still there is agitation.
If you go to any village in Maha-
rashtra people ask about Bombay
and why Bombay is kept separate.
They ask why there is a decision to
Keep Bombay separate. for five years.
We are helpless to answe:r them.
Mental agony is there in their minds.

T

I can tell you, Sir, why this period
of five years has been provided. When
we go to Bombay we hear that so
many Maharashtrians—gumastas and
others—have been dismissed from
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he has consulted pemwalas, surpari-
walas, beediwalias and so on. I had
been to Bombay several times and 1
had ascertained the opinions of Tamil-

with Maharashtra. Look at

ment of Dr. Kunzru, one of the Mem-
bers of the SRC. He has made a
statement on the 12th June that Bom-
bay must not be kept separate from
Maharashtra and it must be merged
with Maharsshtra. If an early deci-

sion is not taken to that
would be agitation and energy would
be wasted. There would be dis-
advantage economically to Bombay
and Maharashtra also.

i
1

such a decision.

Having said so much about Bom-
bay, 1 must say something about the
border areas. As regards the border
area, there is much agitation in
Belgaum and Karwar. Several peo-
ple have gone to jail, but in spite of
it, there is great agitation. I will
give the percentage of the population
in the various taluks speaking Mara-
thi and other languages. In Chand-
gad, 92 per cent. is Marathi-speaking
and 42 per cent. is Kannada-speak-
ing; in Khanapur, 769 per cent is
Marathi-speaking and 11.9 per cent. iz
Kannada-speaking; in Belgaum, 50.9
per cent. is Marathi-speaking and

per cent. is Kannadaspeaking; ia
Chikodi, 74.6 is Marathi-speaking and
16.7 per cent. is Kannada-speaking;
in Hukeri, 609 per cent. is
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Moarsthi-;peaking and 252 per
cent s Kannada-speaking; in
Athni, 65'9 per cent is Marathi-spesak-
ing a.d 29°5 per cent only is Kannadu-
speaking. Taking the total, out of a
Fopu.ation of 5,11,835, the Marathi-
speaking population is 3,62513 or
708 per cent while the Kannada-
speaking population is only 92,132 or
18 per cent. If this is the percentage
of the Marathi-speaking people in
Belgaum, it is sheer injustice that it
shouid be forcibly given to Karna-
taka.

There is no provision made in this
B!l for a boundary commission. I
arpeal to this Ilouse to make a provi-
rion in that regard, because by ap-
poinlinz a boun.ary commissicn, all
these disputes, animosiiies and enmi-
ties will be removed and there will
bz pcace so far as border areas are
concerned. I have given an amend-

ment to the effect that a  boundary
c.amilision  should bz 2peolated.
Sinilar!y, I have also given an
amend:nont thai so far oo Lombay is

converacd, alier o poriod of three
years, it chouid be  autsmabicaily
morged wiih Maharashira. Tais was
the sugges.en of Mr. Pataskar, In
order to have peace in cur coumry.
within a period of three years, and
not five vears, there should be an
autom:lic moerger of Bombay with
Maharashtra.

There are also other piaces beyond
Bhusaval where the Marathi-spcaking
population is considerable. But stili,
those places are not given to Maharas-
tra. In spite of the requests made by
several important people to the Chief
Minister of Madhya Pradesh, they do
not give those places to Maharashtra,
because once people get something,
they are very reluctant to part with
it. I want to ask them, “Why do you
want to keep other people by force?
Let there be some compromise.” They
are prepared to give some villages
here and- there, but not the most im-
portant town and city that we want,
which is a Marathi-speaking area. My
bumble submission iz that the boun-

.« 8"

[

dary question iz also a very impor.
tant one. So far as Gujerat is con-
cerncd, in Surat District, there are two
taluks where there is a large Marathi-
speaking population. .....

Mr. Dcputy-Speaker: The hon,
Member knows that he has to con-
clude by 330.

Shri Bogawat: I will not take more
time. It is quite nccesrary that au
thess houndary dispu’es must be set-
tled and for this the.c “.iust be a
bounday -commissitn. I request the
Hume Minister to brine zorae cmand-
ment before the House and have the
boundary commission appomted, so
that all the disputes beivreen S ales
and States may be seottled. Also, as
I have sald, Bombay must be merged
with Maharashira a“ter threo yeass.
Otherwise, the fire will continue to
burn and there will be agitation.
The cnertv of the people will be
wasted and our Fivz Ycar Plan aiso
my suffrr, Consequontly, ‘he econo-
my of the couniry will also suffer.
Not only th=t; there will be political
diifcrences a'so. Wo have zchieved
our independence very recently and
if we want to bring peace ‘nto the
country, if we want harmony, good
relation and co-operation among our
people, it is quite incumben: and
necesary that all these questions must
be convidersd calm and very pru-
dently. The soluiions that
have suggested may also be kindly
considered. 1 appral 1o the Home
Minister to use his influence, get the
necessary amendments passed and
bring peace to the country. That is
my humble request.

Shri G. H. Deshpande (Nasik Cen-
tral): Mr. Deputy-Speaker, I rise to
express my views on the report of
the Joint Committee. I am really
thankful to the hon. Members of this
House for the sympathies that they
have expressed for the cause of Maha-
rashtra and for the integration of
Bombay with Maharashtra. All of
us Maharashtriang think that from
this difficult position it is only the
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Prime Minister of India who can get
us out. He is our only hope and he
‘is our only friend; the Maharashtrian
people are behind him and they have
faith in him. Nobody should have
an doubts about it

Everybody in this country shoula
consider the situation in Maharashtra
very seriously. We form nearly one-
tenth ef the population and if any-
bedy is going to create the impression
in the mind of the Prime Minister that
things are safe in Maharashira, it is
nct trua. Dissatisfaction is there. It
is very widespread, and it is going
deeper and deeper. I would like to
enlichten this hon. House on the
cuuscs of it and how it can removed
‘emoview berause I cuite see that
the l.me for tcdav's deba'e is over.
I wouid, with vour permission, Sir,
continuz. toino row.

RMr. Depaty-Spealker: The hon.
WMember might continue  tomorrow.
Now wr wil' tke un arivate
momb s’ buciness.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUT!ONS

FpTy-Sixte Roroor

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Triftv-sixth Report of the
Com.nittece on Private Members’
B’lls and Resolutions presented to
the House on the 25th July, 1856.”

This is in connection with the cate-
gorisation of thz BiH of Shri 8. V,
Ramaswami to enforce monogamy in
India and to punish people indulg-
ing in polygamy. So far as that Bill
is concerned, it is given Category B
because it is not so urgent or im-
portant as to be put in category A.

The next question is whether the
Bill sought to be introduced by Shri
K. K Basu to amend the Constitu-
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Resolutions o=
only that provisien should be re-
tained and the re:. ¢! article 22
should be dzleted. In thiz connec-
tion, the recomm:ondgfon ade by
the Committee on Private idembers’
Bills and Ro>solutions in its Forty-
second Report was that this should
await the decisinn on the discussica
of the working of the Preventive
Detention Act, which was to come in
the next session, In the n: xt session
it was discussed and the Iisuse has
reso’ved that the Act should cont‘nue
till the end of 1957. Now, in vicw eof
the dcecision of ti'e House, the Com
mittee recommends that there js no
necessity to introduce this Bill at this
time.

On the quecstion of making the
directive principles justiciable the
Committee is of the opinion that in
view cf the pres nt cizcumstances and
the financial roni'tion we cannct m-~k2
them justiciabie beeause at this time.
we c-nnot give work to evervbody or
maintain evervbadv, Of eru-s2, rvory
attemnt is being made to Ao so but
o t‘me is not ripe to make them
just'riable.

So far as the al'otment of time is
¢oncerned, 1 commend ‘hat the Housa
Theul:l accent this R-port.

Nir. Depai--Smea’ er: Motion moved:

“That thi- House agrees with
the Fifty-sixth Renort of ‘he Com-
mitice on Private Members' Bills
and Rnsolutions presented to the
House on the 25th July, 1956.”
There is an amendment to this Re-
port by Shri Basu.

Shri K. K. Basn (Diamond Har-
bour): 1 beg to move:

That at the end of the motion the
following be added:

“Subject to the modification
that permission be granted to
Shri Kamal Kumar Basu to intro-
duce his Bill to amend the Con-
stitution.”

My amendment js very simple, 1
find that article 368 of the Constitu-
tion, which deals with the manner





